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1648 hra.

STATEMENT RE. INCIDENT AT
- ALLAHABAD HIGH COURT

MR. CHAIRMAN: The hon. Home
Mimater.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir, A short while ago, the
House on the motion moved by the
Minister of Parhamentary Affairs un-
animously passed a resolution in the
following terms —

the sentimen expressed ia  the
House. 1 feel I owe it to the House
to share with the Members
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outside the court in the present con-
text have been made and no effort

would be spared in ensuring the full
safety of the person of the Prime Mi-
nister,
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SHRI N XK P. SALVE (Betul): Sir,
in view of the very limited time at
the command of the Home Minster
it 18 obvious that he could not gather
more information than what he has
gathered but he has ghared to concern
of the House and of the entwre coun-
try on the incident that has taken
place I hope we will have more in-
formation ambout it tomorrow But
that is not enough This House has
some more responsibility

What is happening in Allahabad is
not a tamasha This 1s being converted
into a regular tamasha

This 13 most unfortunate Some of
the Oppositton Members willy nilly
arc party to this (Interruptions).

Please sit down [ cannot be brow
beaten by you

SHRI SHYAMNANDAN MISHRA
(Begusara1) Why should he import
political controversieg into this® (In-
terruptions). -

SHRI NORUL HUDA  (Cachar).
This mater is a concern of the whole
country  (Interruptions)

SHRIN K P SALVE | repeat
not once, but, one hundred times -
That is the truth (Interruptions).

Sir, T must be allowed to complete.
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My submission to you and to the
Home  Minuster 1s . (Interrup-
tions).

I am not one of thoss who ever
make any wild allegations I am not
one of those who ever use invectives
But, the Opposition leaders should
not also lose thewr patience and
should show respect to what we have
to say in the matter. I am not casting
any aspersion on the Opposition lea-
ders who have gone there, But, do
they not carry any responsibility on
their heads?

SHRI SHYAMNANDAN MISHRA
About what? About going there?

political controversies into this.
SHRI N. K. P. SALVE: My submis-

High Court (St)
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‘tamasha’, because taking advantage
of the freedom in this House, it is
attacking the very fundamental cha-
racter of our judiciary. The proceed-
ings of a court are not a ‘tamasha’
(Interruptions).

The second pownt is this The Prime
Minister is courageous enough She
bhas shown her courage even  after
that dastardly murder of Shri L N
Mighra in attending so many public
functiong without caring for that

AN HON MEMBER What?

SHRI SAMAR GUHA But to say
that you will give a directive to the
court who will be allowed, who wnll
not be allowed, whether the proceed-
ings should be in Delh:1 and not there
this 18 not the jurisdiction of the le-
gulature. The judiciary has i1ts own
independence and 1ts own discretion
We should not express that kind of
opiraon here It w up to the Gov-
ermnment of UP as also of the Central
Government because the Prime Manis-
ter’y security being involved, all kinds
of secunity measures should be taken,
should have been taken—I think they
have been taker—in regard to the
secunity of the Prime Minister Whle
~e express our concern and anxiety.
we should not, in any way, impinge
on the freedom, digmity and honour
of the judiciary also By appearning
before the 2ourt the Prime Minister
has not graced it; rather in her sense
ind conscience she has acted accord-
ing to the obligations that are en-
imned upon the Prime Minister as
wcll as any citizen of the country

Therefore, I again humbly appeal
te all of us let us unanimously ex-
Press our concern and also say that
al! security messures should be takan
Let us be unanimous in this

SHRI B V. NAIK (Ksnara), 1
Would make only one vahid point
From tume to time, the question of
the cost of the security arvangements
’s rulsed-] ami not cnsting any ‘:t
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Indira Gandhi for the country; Prime
Minister for the Government and lea-
der of the House for this august
House 13 100 precious to be measured
in terms of the cost of security ar-
rangements in rupees Annas pies
Therefore, cost should not be a con-
sideration in making the security ar-
rangements for the Prime Minuster.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati). We have all
taken note of the fact that the entire
House has shown concern at the inci-
dent. We on this side also want to
assure our friends of the Oppomtion
that we are not at all interested 1in
making any political capital out of
thus issue I feel what Shn Salve said
wag probably musconstrued by them.
8hr; Salve said that the court’s pro-

ceedings should not be rendered into
a ‘tamasha’

In spite of all the assurances from
the Home Minuster, doubt has crept in
our minds that in spite of all the
precautions and security measures
you have taken, whether there are
still some loopholes The hon Home
Mimister has not indicated m hus
statement but Press reports say that
the man was apprehended, when he
was trying to enter the court room,
through a metal detector placed at
the entrance It showed the presence
of metal in tus body Only persons
who have some authority to enter the
room will go through the metal de-
tector, not all persons [ should like
to know, if not today at least tomor-
row, whether this was the procedure,
whether all persons were not to pass
through the metal detector, only those
persons who had the authority to

the precautions may not be sufficient
in view of that. would the Prime Mi-
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{Shri Dinesh Chandra Goswami.)
If such a prayer is made there could
not be any objection. Will the Gov-
ernment take note of the view pre-
vailing in the House and make such
a prayer in the court? That is what
I want to know

=+t TaT Az St (AT T) o
AT WETT, a7 qgd & g qEA
mFfayasn#r a@g | &
al zg & fex o=t A faesr war g
agifs I=Ein F& a1 fF 3w anm
fad sma 91X S9 7 8T A= ur
g3 | 9F A & 37 A Arer=ar
FRTE A AT AT THE @I A
gAT a U FEN &, d WA & aAy
gu =7 far § z7 S &1 9%
foear @ar g 1 afz ot @) =
g ST a1 e s g ) 39 ¥ 3z
uTag F3ar g % 1 ag w1w @i ooy
T AET &1 §FAT 97 | WZ FE AF IE
F—T FT Wgg qA7 & A
qrede &, @Y F qFAA 0 7, ar
ST HET THL R ¥ THAT -39
Gvg & A FN WS W =T )

# g, ¥ s fAeer 3w oA #
FIT F-—FWTT TH  HIRHT afqar
N, S9 9T a9 TR M1, T dE
&7 arara<y faa ar ¥ Fwar g, fear
FT ITqTEY BATAT 2, I HT qAT 7
FT IART freg@re #wX Far AfEd
ZIFEY T AT AT | FLAT AR
s O wfag £, ga @ Fifasrd
qWT 2, g WiEEEr 9@t &, we ¥
TG 1 Tg AT g7 TLETIA TE F4 |
™ fad & smig e =mgran g £ agt
¥ e ot &t Wre aa@r 7 TR
agt 9¢ Fa faa s

SHRI VASANT SATHE (Akola):
I want to know only one thing from
the Home Minister, He said just now
that passes were being issued to the
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Pressmen and to the lawyers through
the Bar Council. A pass was refused
according to the Home Minister to
this Mr. Govind Mishra,

SHRI K. BRAHMANANDA RED-
DY: Refused.

SHRI VASANT SATHE: Was it
issued or refused?

MR. CHAIRMAN Refused.

SHRI VASANT SATHE: If it
was refused, I would like to know
how Shri Govind Mishra entered the
High Court.

Secondly, it is reported that he had
put on the cloak or the gown of a
lawyer. There again, merely putting
on a gown was of no use because
the Bar Council, according to your,
had issueq passes, Was there a pass
issued by the Bar Council to Shri
Govind Mishra, or did he use some-
body else’s pass? This information is
also very important.

Therefore, we would like to know
firstly, as my hon, friend asked, he
made an eniry up to the metal de-
tector because the metal dectector
would come only last. So, I am not
prima facie satisfied with the expla-
riation or information given by the
hon. Minister that security arrange-
ments were adequate. Therefore will
you please ensure and assure this
House that security arrangements will
be made for the remaining two days
that the Prime Minister is likely to
be interrogated in the High Court?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Rightly, in  keeping
with the traditions of this country
and of this House, there has been uni-
versal concern felt over this unfor-
tunate incident, and equally there has
been universal condemnation of this
tendency that seems to be manifesting
itself on quite a few occasiong in this
country. But 1 would not like to cri-
ticise the arrangements made in the
Court because we also might be ex-
posing ourselves to some such critis-
ism as some persons come to the gal-

leries of the House also with explo-
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sives and waapons, and we are all ex-
posed to danger, not only the hon.
Members on the Treasury Benches.

SHRI NARSINGH NARAIN PAN-
DEY: Don't try to minimise it.
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SHRI SHYAMNANDAN MISHRA:
Would we criticise the Chair if some
persons come inte this House  with
explosives ang weapons- I will,
therefore, not criticise the arrange-
ment in the Court, It is the Court's
responsibiiity to see, and so far as we
have been able to learn from the
newspaper reports the Court did take
al] possible care to ensure. . (Interrup-
tions).

DR. HENRY AUSTIN (Ernakulam):
If the Court had arranged, how did
this happen? That is why we are
concerned. The arrangements were not
fool-proof. We want fool-proof ar-
rangements,

SHRI SHYAMNANDAN MISHRA:
The whole question is that we have
to put ourselves on the same footing
as the hon. Court.

AN HON. MEMBER: No.

SHRI SHYAMNANDAN MISHRA:
I will recall 1o the hon. Members
that on many occasions we have seen
people coming to this House to the
galleries, with very dangerous wea-
pons and explosives.

However, tha point is that we
would not like that any statement re-
flecting on the whole incident or try-
ing to interpret the incident in a
particular manner should be made in
this House,
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We really do not know. We even
now do not know whether there was
only one target of intendedq attack
or there were other targets also. The
life of the Prime Minister is indeed
very valuable. She happens to be the
symbol of the entire country. But
let us not forget that the life of the
judge is also very precious. (Inter-
ruptions).
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DR. HENRY AUSTIN: On a point
of Order. Mr. Mishra wuas saying that
there could be some other targets. If
that could be, then he had identified
the other targets I was then wonder-
ing whether the judge was there only
for today or yesterday, The judge
will be there tomorrow also and for
all the time to come. How can he
bring in such a minimiseq situation?
(Interruptions).

ot IETEa mweslt  (9eAn) s
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SHRI SHYAMNANDAN MISHRA:
The whole point is, at this stage I
would not like tc interpret the inci-

dence in a particular manns¥ (Inter-
Tuptions). )
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SHRI VASANT SATHE: Mr.
Mishra wants to suggest an alibi to
the accused.... (Interruptiong). —

SHRI SHYAMNANDAN MISHRA:
That won't deter me from taking an
objective view,
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(Shr1 Shyamnandan Mishra )

Here the presumption in the given
circumstances might be that it was
directed agamst the Prime Minister,
and the hon Members from the other
mde and from this side have rightly
suggested that al] possible care should
be taken to ensure security to the
person of the Prime nuster But
what I am trving to point out to them
is that in that process enough care
thould also be taken, when the at-
mosphere is surcharged with this kind
of tension and wath this kind of evil
tendency, to ensure security to the
judge and other leaders also who
happen to be there (Interrupfions)
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SHRI SHYAMNANDAN MISHRA
By his time, the accused must have
made some statement What state-
ment has he made® Should that not
be shared with the House® The Home
Mirister has not shared with us the
statement made by the accused so
far His statement might ndicate
to the House as to what kind of per-
son he 1s

MR CHAIRMAN Five munutes
have slready passed 1 will allow
only two or three speakers to speak

SHRI RACGHUNANDAN LAL
BHATIA (Amritsar)* This incident
took place in the morning So, our
Home Minister is having very little
information with regard to the name
and the prolession of the person.
This delay only leads to conjectures
of the people like Mr, Mishra 1
would request the Home Minister to
come out with more information lo-
morrow 30 that the House may decide
about it,
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SHRI NAWAL KISHORE SINHA
(Muzaffarpur): No security arrange-
ment can be free {rom loopholes
Whatever may be done. there 1is al-
ways a chance of risk There 18 no-
thing wrong in what Mr. Salve has
suggested What he has suggested 1s
this. “Has the Government decided
to udvise the Government of Uttar
Pradesh to file a petition saying that
only those persons who are strictly
relevant to the conduct of legal pro-
ceedings should be allowed to be pre-
sent in the court” 8ir, I know of
many cases in which such petitions
had been filed and the courts had ai-
lowed them Courts have done so
suo moto as well 'This is a very se-
rious mutter, particularly in view of
the fact that there 13 an atmosphere
of violence in this country.

DR V K R. VARADARAJA RAO
(Bellary) 1 very much regret the way
in which this discussion 18 going on
We are discussing a very serious and
grave matter There ig not a shadow
of douby that nobody in this House
has prepared to condemn the incident

MR. CHAIRMAN Please sit down

DR V K K VARADARAIA RAO |
would hike to put two or three ques-
tions I think there is no powt in
harassing the Home Mimster, by put-
ting a large number of questions
Obviously, it is evident that he bas
not got all the information of whih
we want answers Therefore, [ would
suggest that the first thing that we
<hould do tomorrow when the House
assembles is that the Home Minuster
should make a detatled statement giv-
ing all the answers to the guestions
which have been put by the Members
We are much more concerned sbout
'he safety of the Prime Minister. She
miv be quite safe Then, we have
fnund that today an attempt was
nide by an unauthorised person to
¢ter the court with a lethan weapon
In his hand, Theoreticmily, the fel-
'W might have gone there not only

iuN“ rec Ilﬁﬂ '
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to threaten the judge or the other
persons, but he may have gone there
to shoot himself I public Theore-
tically, anything 18 possible There-
fore, I want to suggest to the Home
Minister that the entry to the court,
the regulation of the entry to the
court, must Ge taken in hand by the
Government With due respect to the
judges and not interfernng with them
sn any manner, stll, in the matter ol

such supreme importance to the coun-
try, including the judicial sysfem, 1
would suggest to the Home Minuster
that steps may be taken by which
entry to the court when Shrimat
Indira Gandhi 18 evidence will be
strictly and completely controlled
from the point of view of secunty

SOME HON MEMBERS rose—

MR CHAIRMAN The Home M-
nister

ot pow we qid ;o
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SHR! STURENDRA MOHANTY
(Kendraparay Sir I want t) put @
question

L |

MR CHAIRMAN No

SHRI K BRAHMANANDA
REDDY Sir, it 15 a very grave mat-
ter and the House naturally should
feel very much concerned aund an-
xious regarding the secunity of the
person of the Prime Minister.
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SHRI SURENDRA MOHANTY:

Why not the Opposition Faiticy also?

.. (Interruptions)
SHRI K BRAHMANANDA
REDDY I do not know why my

hon friend 1s getting up I said ‘the
House', ‘the House® It 1s natural for
the House to feel concerned and
anxjous about the security of the per-
son uf the Prime Minister

Are you nut a Member a1 the House?
(Interruptions). And I alsa say that
not gnly the House¢ bug the count-y at
harge also feels gruvesy concerned

SHRI SURENDRA MOHANTY
The safctv of evervhody chould by
our concern  (Inferruplions?

SHRI K BRAHMANANDA
REDDY* About my learned friend
and me our familicg may be concern-
ed But about the Prime Minister,
the entire country and the world also
is concerned about the security of the
T'rime Minicter ([nterruptions)

Sir, as 1 have already submtted
the information at my dicposal 1= me-
agre, and I want to assure the Houss
that T would take th, earlust oppor.
tunity to inform this House abnut ful-
ler information that I will be able tn
get Now, I may also say, a~ [ have
submutted 1n my statenent  carlng
that elaborute arrangements had been
made by Uttar pPradesh Guternment,
and I am sure, ag much a~ pogmble
would have been done by the UP
Government. [ have no doubt jn that
regard, and further, becau-e of this,
paturally, the Uttar Pradesh Govern-
ment will be concerned to make fur-
ther security arrangements that may
be called for. And you sl know
that with regafd to the arrangements
that have to be made inside the pre-
mises of the entire High Court and
the Court room, etc, naturally they
bave to seek the full co-operation of
the High Court also in this regard
and I have no manner of doubt that
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the High Court will allow us to take
the necessary security arrangemeénts.

37z

Now, so far as the cost regarding
the security 1s concerned, 1t does not
enter into this  question. Full ar-
rangements, whatever the costs, will
have to be made and they will be
made,

AN HON. MEMBER® What about
the newspaper report?
SHRI K. BRAHMANANDA

REDDY This 1s a weekly My infor-
mation 12 that this 1= a petty weekly
paper  Now, Su, 1 do nat venture
to trave] outvide bevond what 1 have
got alreadv  The party affilwtions,
the people, if any, behund 1t, all that
thing will come duning investigation,
mterrogation, ete 1 may also submit
i thi connection {Interruptiuns)
I would request Shr1 Mishraji not to
~ay anvth.ng jurt now Noew, the infor-
mation s thal he wa, detected outnide
the court room and not inside the
court rocom That is the present in.
formation.

AN HON MEMBER- Outside
court room?

SHRI K BRAHMANANDA
REDDY: Outside the court room?

SHRI DINEN BHATTACHARYYA
{(Sciampore). The report cume here
and it was stuted here thut he was
caught 1nside the court rvom. (Inter-
ruptions)

the

SHRI K. BRAHMANANDA
REDDY: No, no. Now, therefore, I
also thaink that it is because of the
Prime Minjster's great respect and re-
gard for the judiciary, the High
Courts and their procedures thet she
hag generously consented to go to the
High Court to give evidence in the
High Court premises, in the court
room itself, just as any ordinary pez-
son. It is magnanimous in one
senre, The judges could have omily
allowed a commission to exkmine her
but 1 think in my persoRial opinion
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ahe has given an indication of her res-
pect and regard for the judiciary and
the court in this country . (Interrup-
tiong). Now, Sir, as I have just pow
submitted . . (Interruptongs) There-
fore, I would only lhke to assure the
hon. Members, I cannot say just to-
morrow, but at the earliest possible
moment, when I will be able to give
more information to the House, I will
come before the House mysclf and
seek your permission and make a
statement,
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